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DISCUSSION UNDER RULE 172 RE.

THE NEW SUGAR AND SUGAR-
CANE POLICY FOR THE YEAR

1972-73
THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Now, let us take up the

discussion under Rule 176. Shri Goray,
15 minutes. I do not know how long we
can sit. There are more than ten speakers.
Fifteen minutes for you and for the
remaining ten minutes each.

SHRI N. G. GORAY (Mabharashtra) :
Sir, you know that I always observe time-
limit and I shall try to be within the time.
I have a suspicion that yesterday the
strategy of the Government was to make
this policy statement at the end of the
Session so as to prevent the Opposition
from raising any debate and having a full-
fledged discussion on this. I, therefore,
welcome this opportunity and I shall be
brief within the time given to me. This
issue concerns, [ should say, the entire
nation. After all sugar is a commodity
which is consumed by almost everybody
right from childhood to old age. This is
something which concerns the fifty-five
crores of people of India, not only the
manufacturers or dealers or the cane-
producers. Therefore, I would have liked
the Government to give very serious
thought to the policy that they have been
evolving for the last two or three years. It
is not that something suddenly has taken
place and they are meeting an emergency.
The whole crisis has been developing
for
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the last two or three years and in this House as
well as in the other House again and again the
Members have tried to draw the attention of the
Government to the alarming situation so far as
the sugar crisis was concerned, and Govern-
ment also has been assuring us that they are
thinking about it, they are evolving a plan, they
are evolving a policy, they are also considering
whether the sugar mills should be nationalised
or not. I may remind the House that no less a
person than the Food Minister himself— who is
today not present in the House-had assured this
House that steps would be taken to see that the
sugar prices do not go beyond Rs. 2 a kilo.
Therefore, Sir, I would like to subject this new !
policy to a rather severe examination.

After all what does this policy statement say?
It can be divided into three parts. One is so
far as the sugarcane producers are concerned.
That is paragraph No. 1. In the second
paragraph they have dealt with the sugar
manufacturers.  In this third paragraph they
have given us certain assurances about the
future plan of how to raise the sugar
production, etc. etc. I shall try to deal with
all these three aspects.  The first thing that I
would like to submit to the r House is that for
the last three years the sugar production in this
country is going down.  The peak year was
1969-70 when the production reached the all-
time high of 42.6 lakh tonnes.  From there it
came down to 37 lakh tonnes; then it came
down again to 33 lakh tonnes; and this year
perhaps it may be somewhere about 34 or 35
lakh tonnes. (Interruption : 31 lakh tonnes).
It is going down. In the light of this, only
today the assurance given by the Minister that
he hopes that the production will rise at the
end of the Fourth Plan to 44 or 45 lakh tonnes
should be examined, and to say the least it
sounds almost fantastic. ~ After all how
are they going to bring about such a pro-
duction, almost a great leap forward from
31 lakh tonnes to 44 or 45 lakh
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tonnes? How do they mean to achieve it ?
Here you have got the key to their thinking.
They think that if the Government decides, as it
has decided, that the minimum price of
sugarcane for the 1972-73 season is fixed at
Rs. 8 per quintal linked to a recovery of 8.5 per
cent, with a premium of 9.4 paise per quintal for
every 0.1 per cent increase in recovery above
8.5 per cent, then the producer  will have
sufficient incentive to produce more. = Now,
this is an assumption which I question. It is not
as if the Minister does not know the reaction of
the cane producers. In Punjab, in UP, in
Bihar which are the major cane producing
centres in India, apart from Maharashtra and
Tamil Nadu, they have demanded a higher price
and it is much higher, about Rs. 12. Now, the
government are not going to give that. They are
giving them Rs. 8 per quintal linked up with the
recovery rate of 5 per cent. Now, does the
Minister think seriously that this sort of
incentive is going to enthuse the cane
producer? I beg to submit that he is going to
be disappointed. He is coming in for a very
big disappointment and a very big distress.
Therefore, I would plead with him—he may
have to revise his price structure because the
prices of inputs hav, all gone up much. Itis
not the peasant does not feel enthused only be-
cause the prices given are low, during the last
few years, but also because the prices are going
up and especially the prices of fertilizers, of oil,
of tractors and the last but not the least of the
prices of electric power. Now, when these
prices are going up and we are going to cut
into his profit, do you mean to say that this price
structure is going to enthuse the cane producers
to produce more. That is my first point.

Let us come to the manufacturers. And here
the bias is clear. If I may say so, the days of
'garibi  hatao' seem to be over. The
commitments that we made to the people to
the effect that we are going to usher in a new
sort of
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[Sbri N. G. Goray.]

economy has been quietly shelved and a new
phase is now coming up and it is to try to
accommodate the manufacturers as much as
you like, I mean, if thi-, is the new phase, let
them say so openly. But let them not play
with the people speaking in the name of
'garibi hatao', in the name of curbing the
prices, etc. and at the same time seeing to it
that the manufacturer is not harmed in any
way. What is the new strategy ? The new
strategy is that instead of 60—40, the levy
sugar will be fixed at 70 and 30 per cent will
be for the free market. And this 70 per cent
is also deceptive because in that is included
the 3.5 per cent export figure. So, it really
means 66.5 per cent. If this is so. I realy
want to ask you whether this is going to affect
the sugar price at all. Is it not a sort of
allowing a big margin for the manufacturer
not only to make up for what he loses so far as
the levy sugar is concerned but also to earn
much more in the open market? And that is
exactly what is happening.

Yesterday he placed before this House his
policy statement and today the Times of India
reports that there is a spurt in the sugar prices in
the Delhi market. It is as if these people are
working in collusion—you make a policy
statement; immediately it has an effect on the
price line of not bringing it down but of shooting
up. Therefore, I would ask: What are you
gaining? Now, the Minister in the morning told
us that the capacity of the plants is going to be
augmented. Even with the capacity that you
have, once you assure them enough cane supply
it will work. You know that three years back we
had 42 lakh tonnes of sugar. So it is not as if
additional plants are necessary. What is
necessary is an assured supply of cane, and an
assured supply of cane will not be possible
unless you raise the prices of sugar cane. This is
the logic behind it and that is exactly what they j
are trying to avoid.
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Therefore I was saying that even if you were to
take 30 per cent out of the total sugar production
and keep it in . the open market, with 70 per cent
for the levy, this is not going to make the sugar
cheaper for the common man-Therefore. |
suggest some other steps. All of us on this side
have demanded total rationing. Take over all the
sugar that is produced and then give it to the
people through the rationing shops. Your
answer is that your rationing machinery has
collapsed, that your rationing machinery is not as
efficient as it ought to be. Who is to blame ? You
have been playing with this. First rationing, then
derationing, control, half control and full
control and so on. Who is doing all this? Long
back I remember j Dr. Gadgil and Mr. Gorwala
had told us that in a developing country if you
really want to assure the common man that his
needs would be satisfied at a price which he can
afford, then the nation will have to go in for
rationing for a long period, not two years, three
years or five years, but for a longer period unless
you get really stabilised and we, therefore,
suggest to the Minister that so long as you are not
satisfied that you will be able to produce in this
country at least 40 lakh tonnes of sugar per year
you must not decontrol.  Once it is 42 lakh
tonnes. Then it is 31 lakh tonnes and then 32
lakh tonnes. It is playing havoc with our lives.
Therefore, I would request the  Minister, 1
insist upon him, I urge upon him that. a
commodity like sugar which  has entered into
every household should be so controlled that you
ensure the supply of sugar at controlled rates to
the common man. Let the common man be
assured that he will get his cup of tea at the proper
price.

The third point that I want to speak about is
the future plan. This is the usual way of saying
that all the scientific know-how etc. will be
pressed into service. In the first place, even if
you press all the scientific know-how and
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technological know-how and what not into
service, it takes a long time, a period of
gestation, two, three or five years and after
that they will start giving you some dividends.
Are you going to deal with this problem as if
it can wait for another four or five years ?

Another thing f would like to point out is
that there is a suggestion of the imposition of a
small extra Central cess on sugar specifically
intended for the sugar cane development. T do
not know who is going to bear this cess
because whenever a cess comes ultimately it
will be the consumer who will have to suffer
because everything will be transferred to the
shoulder of the consumer. Why is this cess
wanted ? It is put in the name of new
researches, scientific advancement that they
are going to make. I will tell you what will
happen to this cess. You have been recovering
cess from all the factories for the improvement
of roads etc. But you will find that roundabout
all the sugar factories the roads are the worst
because this cess is quickly converted into
general revenue. Therefore, I say that this
particular cess also will not offer any relief for
the common man. The prices will be high, and
in addition there will be this cess.

Sir, in this connection I would like to point
out one thing—why the Ministry mdoes not
concentrate on certain things. Is it really so
difficult to raise the production of sugar cane
per acre from the miserable low standards that
we have to something like 14 tonnes or 15
tonnes per acre. In Maharashtra it has been
proved that per acre production can reach even
66 tonnes. In U.P. it is about 9 or 10 tonnes.
Why should il be so. Can you not do it ? In
Hawaii they are producing six times what wc
produce here. You can select certain districts
and concentrate all your technical know-how
and scientific know-how and teach the farmer
how to produce more
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sugarcane per acre. {Time bell rings.) Onh
one or two sentences more.

Another thing is, we have been told by
experts that if the by-products in the process
of manufacture of sugar could be properly
utilised, then sugar itself becomes a by-
product. We have been assured that if all these
by-products are properly utilised, we can sell
sugar for a song. Now I do not know whether
this dream will become a reality in my
lifetime. But it is true. I recently came across
this information that in Cuba the sugar by-
products are so well used that sugar becomes
very cheap and they can afford to sell sugar
very cheap. Can you not do something like
that here'.! You will find that everywhere
molasses are being wasted. Now, if the
molasses could be used, if the other by-
products could be used, if the bagasse could
be used, then [ am quite sure that this exorbi-
tant price of sugar will not be there; it will not
be necessary. So. these are the points which I
would like to urge upon the Minister. In the
end, I would again urge upon him that the
entire production of sugar should be taken
over by the Government and sugar should be
rationed.

SHRI BIPINPAL DAS (Assam): Mr. Vice-
Chairman, Sir. the sugar situation in the
country has now become very serious. We
have not been able to con-rol the prices. The
prices are going up. And not only that, the
prices vary from one part of the country to
another. For example, here if you get sugar at
Rs. 4 per kilo, in my part of the country there
was a time when it was sold at Rs. 5 per kilo.
The further you go towards the corners of the
country, the more you have to pay. In this
matter, therefore, there is no doubt that our
policy has completely failed.

One of the basic reasons why the
Government has not been able to control the
sugar price is that production
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[Shri Bipinpal Das.] has fallen down. My
friend, Mr. Goray, has very clearly explained
how it has gone down. Unless the production
is raised. I do not think a rational sugar price
policy or distribution of sugar can be worked
out. Now, Sir, in this statement, the Minister
has said something very optimistic. For
example, it says "the issue price of levy sugar
should be Sthe same throughout the country".
A very welcome statement so far as the
statement goes. If the price becomes uniform
for the whole country, everybody would
welcome it. Secondly, the statement also talks
of 'screation of a sufficient buffer stock of
sugar". Another very welcome statement. But
the question is : How are we going to achieve
these objectives ? How are we going to create
a buffer stock when the production goes on
falling ? How are we going to ensure a
uniform price for the whole country when the
present state of things continues ?

Sir, the basic question is, two requirements
are there for increasing the production of
sugarcane. First, you have to put in more
scientific know-how, technology and all that
in order to raise the productivity of the land.
And secondly, the sugarcane grower-must be
assured of a reasonable price. Now, they have
raised the price of sugarcane by a little
amount.

SHRI BANARSI DAS (Utter Pradesh)
Very small.

SHRI BIPINPAL DAS : No, if you take
both the price and also the question of
recovery, it becomes 20 per cent or so. It is
round about that if you work out both. I
concede that an increase of about 20 per cent
is there. But that is not enough. It has been
stated in the statement that when the
Government tried to fix this price for sugar-
cane, they had to take into consideration the
price structure of other items. That is quite
true. You have to take into consideration the
price struc-
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ture of other items. But unless you guarantee a
reasonable price which will work as an
incentive to the sugar-cane grower, production
does not rise. Unless production is raised, the
shortfall in the supply will continue to be there
and the price cannot be controlled. And this is
a fact which must be recognised, which must
be admitted. It is absolutely clear, as
Nanasahib Goray has said very clearly, that
sugarcane growers have demanded to the ex-
tent of Rs. 12. Even if it is not granted, even if
it is not raised to Rs. 12, my suggestion is that
this should be raised to at least Rs. 10. Rs. 10
might work as some sort of an incentive for
the sugar-cane grower.

Now. about levy I do not understand this 60
per cent, 40 per cent or 70 per cent, 30 per cent
policy. Has it worked in the past ? We allowed
as much as 40 per cent to be used by the
manufacturers in the open market, in the free
market. Did it produce results ? What have we
seen today ? After having experienced all
these difficulties regarding the control of sugar
price again we have revised this from 63.5 to
only 70. This is the only revision. In all
humility I want to submit this without going
into arguments. I do not want to take the time
of the -House. Most of the Members are well
aware of the facts. What is the difficulty of the
Government to have a hundred per cent
control over sugar ? What is the difficulty?
What is the rationale behind this kind of a for-
mula? I have failed to understand this. So I
would suggest that unless you go in for a
hundred per cent control of sugar, you will
never be able to control sugar price taking into
consideration the fact that production is there
where it was. Production is very low. It has not
risen. Your distribution system is defective.
And again you give another chance to the
manufacturers to foot. I have failed to
understand the rationale behind this
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policy. I would suggest a hundred per cent
control over sugar. And Nana-sahib Goray has
also pointed out that this 70 per cent levy
sugar includes the export quota. Why should
export quota be included in this 70 per cent?
Why should it not go to the 30 per cent? Let
the manufacturer make it from the 38 per cent.
That also should be taken into consideration.

Now, there is a talk of improving the
quality and the quantity of sugarcane
production and all that. Now, I repeat unless
sugarcane grower is assured firstly of a
reasonable price, a fair price, an incentive
price I should say, and secondly, unless you
help the sugarcane grower to improve, to
raise, the productivity of sugarcane, unless
you take these positive steps towards this
direction, I do not think simply talking about
qualitative and quantitative improvements will
yield any result.

The important question, the basic question,
is this and let us face it. After having
experienced this state if things over the last
few years,—production has gone down; the
price is going up; virtually it is uncontrolled; it
is going up—Rs. 4. Rs. 5. Rs. 3! and so on. It
is absolutely in a chaotic condition. Sugar
market today is in a chaotic condition. After
having experienced all this, why should we
take time to come to the conclusion, a definite
conclusion, that unless the entire sugar

industry is nationalised, there is no other way
9

SHRI MAHAVIR TYAGI (Uttar Pradesh):
Will that increase production ?

SHRI BIPINPAL DAS: I have said both. I
finished one part already, about raising the
productivity of sugarcane. I may make it very
clear, 1 am not trying to be dogmatic about
nationalisation. Here is a (Situation. We have
seen, even after we have allowed
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40 per cent of our production to be ! sold
by the manufacturers as they like in the free
market and by which they have made...

SHRI
Pradesh):

NAWAL KISHORE (Uttar
Thirty per cent.

SHRI BIPINPAL DAS: No, we
allowed 40 per cent. They have made crores of

rupees of profit. I need not go  into  that
question.  Everybody knows it. They cannot
say that they have made any loss. The
consumers suffer; the country suffers and
the sugar-cane growers suffer. Manufactu-j
rers are  making! profit. = After having

experienced all these, do we need any more
argument to prove that the urgent need of the
hour is nationalisation J of the whole sugar
industry ? This is! not a very big industry.
W.  have nationalised bigger things. Let us
stop this game. There is no use playing this
game any longer. Let us make up our mind once
and for all. Sugar is a vital item in our daily life
today. We may like it or not. But people have
take to sugar every day. There was a
time when people in the villages did not
use sugar. But today everybody even in villages
put sugar in tea. It has become ! part of
everyone's life just like food® or cloth. We
cannot allow a handful of manufacturers to
play with the life of our people. Therefore I urge
upon the Government to ponder over this j
question seriously  whether it is not' time
to think of nationalising the ea-j tire sugar
industry. On the one hand ! give a fair price
to sugarcane growers | and on the other help
them to raise | sugarcane production through
applica-' tion of scientific inputs. But
nationalisation is the only drastic remedy and i
this is the only solution to the problem

i1 that is before us.

In the end 1 would only add a few
words about the distribution system. As
Shri Goray has pointed out we are

| changing our policy very frequently.
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[Shri Bipinpal Das.]

Sometimes it is rationing and then it is
de-rationing and at other times it is total
rationing. That is why our distribution
system does not work. This is one of the
basic reasons why the distribution system
has failed to work in our country. W,
have been told that the Central
Government has taken steps to advise the
State Governments to improve the
distribution system. I am sure that if we
adopt a firm policy and a final policy and
if the directives given to the State
Governments by the Central Government
are ultimately followed, then a good
distribution system  will come into
existence.

off qa=w feme (swv 92@) @ m-
TN WERd, WA A9 AT A 7@
weie T8 A1 qy oAy fw e
F ot 7 1€ o e arfest feasae
T O T Far Ad 1 W AT A
F9 TEN &1 AW A UF AEIT AT
CEIC AN E DO - o A i
AN aifa 7@ femard @@ 2

A, W ez ¥ oaqn (mar 2
sre T T faay gar gae @ S
# 9HE qFA 2 @0 A% FAl A
qeqvd &, TAHH Al TE F ow Al
FIIHT F, TAU T4 AAC T AT A=
GFRTT 21 ATTA TAT AVEAT
g frarmm awd Jifa § #sawe @
Fn foar &7 avm @ 3WEE W)
Fm foar 7 amd Fer 2 fFaw 8 %o

.!.-‘I'}

R e ar @ wrawm [ oAt S oaee aw Niwm @ i

fagar At Aw| AT Afam d4T 4r

g %199 & A T@Ar Anar gofa

AM FZIT W) AT ATAT & AT AF? al
% T waw A7 fer AremA g
¥ TH AT F AN A A amal
g &3 A qrene Iw oam @ A
Fq AT Z 5w Fram 10 wATH
frma war arr =g s &7 |

[RAJYA SABHA ]

Policy for 1972-73 336

faz & A & am NBA7 79T gAT 2,
afsr w8 G A F, T
% 9 T W w=2THz frr g, sed
2| HIEl AW 2 ST awem g
Z

g9 ) 1 10 WA F T FEl
Tz WA AL FF, qT]@ A = Fn @)
g T WA wH 7 2@ aew g fw
FHA FH A TN A K| RWF
g arfer arfs s &1 9 ofar z
q AT AH | FIAT FH A F) T9E A
™ ) vfzar 9z o) # o qrdn dfear ®
A =AF A% qv aF F) ufear & 9
F WA TR A 2| WA FH qar
W & FTIM FTE AR AEREE W)
T OTET B

[Mr. DEPUTY CHAIRMAN in the Chair]

A R} Az AF FTAT ABAT 2
@:amwnﬁwﬂ?faﬁmfﬂaﬁ
qIHAT & wifeg @ 9 I a w0
awsd) AR A a2 fF oaet qee
vz feT M % 3w 2 2, feT T
me gre fan guiw 1 aa adt &
ams'mtﬁ'tr's‘rﬁahfnwﬁzga;
Hel4l% & Havaa # 59 § A7 g4
F fam A zr:ernosn":rarart EEC)
F 77T FG AfEg | Arew S grEa
T 7 FAE Fap A A9T sfeyr w
q AT, IAC NI F A W E,
S IR OTH A ATAWM TEM ) ama
™
| &7 M arw ® zEwr A owar 24
qF w¢ fragws @7 awar g fa am
1 ¥ TR A% NERE # (Fer-
Y UF FHA AN TAG, d) oqrET
ABT BEVIT | HIYFT IAT F F1%-
L ET w0 oafew @wm T @ o
N, Fwag FgAn M Fa @)




337  ReSugar and sugarcane

ATTH waw § aww AR wEE A1
ar fen oar s A gE wEar S
g Ha 1 AR w oA ¢ =
F\wat # 92 1 | e F )

[RAJYA SABHA.] Policy for 1972-73 338

T qEEemn #, a9 A,

afFa w1 AMFT TAHT ITMEA T EALIC
2 qp Ao agl FAArE, fEmar awanm
Zvm, fraar Mm@ 2N, faaT mF-
@Z BT TR AW ET 9 T F
qoATE ATIAT EL )

= § AT AF FRAr AT
g1 s dige ofer & 389 T
2 wawe ® faw, a8 FETAEA
Aar arfzr wrw ¥ fam A 7 ELtal
2z A TAT IBAT TEAC N AA T
A 7 A A Ea 7 e @ At
A7 T AR EA A T A A
F1 Ara W AT s E), ANET,
s A8 aim, faaw e Z
wqopged &t anfrn 265 %3
1 WA T 2 TIAT AT §, TR
z, Mg A% Fiwg o @ sa’r 7|
ara M@ adE WAE £ AR AT
iz ¥ TV AR AP faere ® #17
AT HelTTE H . . .

st wgidre enlt o AT #E F
Find FET? A Ad O @A
¥ g W @ A F 3T FAAT
wqar g 7

st waw femrT : o2, 2%\ A
TH F FWT A FAET 2

._EﬂN?FTTSﬁ'ﬂil

| fifau, ez TR Ffan

Wmﬁ'ﬂ%ﬁ#\'ﬂlﬁmglmi
m%;—sqﬁmi\mzﬁﬁﬂﬁ
H’sj{ﬁ'ﬂﬂfﬁl daqr WL owrs T
qed T TET, 40 qeiz T Wl BVER A
A FAR w0 w2 i 9%
@imaﬁ%a-mr%maﬁqgm
Al amﬂwﬁfmﬂﬁqzmma
fﬁaﬁwsﬁfw%wﬁmw
7 arAr W AT fzE Aoy ¢

g, TEET WA el
& 1wt s & an I AFTT
Fifan, pifs 4 3Ew fEArE @l
g, AfFw UF aNF qAE e @A
AR AA AT FAE B feqiag ¥ IR
et & w wAen gar fa TR
Zwr #T TER F TAT TAA ERA
v WA T AT 7w ® F
Z1 @ wfaw A
Fifaw A1 qFH 1 AT OF FHZ TG
ﬁ’irt;atérfﬁw«—-.ﬁz‘raﬂ A
fediz avrE ara &rE 2 e qar T
T2 RN 1 AT ATTFRN  ATATATER
F7Al 2 dl—AarZ 7@ AT wta"ﬁi
dqr ZAT A A AT A, F a8 7@
arT—frar @l WA T frraT
AT frad =0 T ) AT
mraﬁﬁrzaﬁtmw:@'w
@ o oA aarer wifanw AT
qredz Agz ® Aew A Tz A AW
af wRA £ AW A FeA 21 TAF
war fram zam & fF e 1§ =fefaz
qifae agi FRIAR E TeRdAt
g

=
oy

diqm, R ® oA A A
wF A FeAl AT E f AmaEr A
qiferr F0A 8 qp TIHATE agigan
qre TR FTAT 3 A TR A
arfe

g T2 HEE T WA g A AT



339 Re Sugar and sugarcane

[ = F famie |
TO AW F fraal 2 @t 3w Sl
# faadl adf &1 & gamar § faae
T g7 3w @ mEifar ad &

AR, Feedlsama | a9 A9 47
TH FE ) T AM TA AR TP AR
wa o amE gar ¥ S =il
F g faqr w2 o9 oFw AW
R gezd 4, 39FT 4% ¥ wgrze

[RAJYA SABHA]

Policy for 1972-73 340

CE o o AT RE\T £ TIH FER

AFN 2, ME AT GrEATTad T

T@ 2, IAT0 as Igm W faeEee
Agr ¥ dar zafar Fornr a2 el
T 52 ffafzan CCACE I 7T,

#I9 FF7 F A4l wAAT 1 A UR
AT FAl fr 2w .98 %) w2
U GvA, 21 Tad B ) Zaal
T wiT (o AW § T & o
Oz A AR 0 uF
s (G S | {
T I TG AET ASTIE. T2 UHE
W@ AT T NG AF 150 890
71 wifas 7 fa8 w875 97 92 /037

L EaG

THAT AT 7 |

|

2 # P wiwa 77 92 a9 7 oend |

@ ZTE B ERe uvE @ ) @ #
At 7 v femgiemaa & a1 grfam

& zgwm A @7 NI AT )

A, F4 AMT FE AT AT

Fgx 2 AT owA w0 Fw &, Fiew
57 for aqizz ga@qy FIE T Al

ST AT & T ATHAS BT IAH
A 2 AT A4 oY A1 3EEy o AE
Fx 4 @ oR AR oW TTR AT
AT Foar A0 AT 0T 0 FIER
2 faa &t g fefezfmrs 21 aar
AZF IART AT FF A Z A IAT
09 AFET AW FIIT TAHC (WA AAT

A1 AT A AT T A AAT TR
WHT I FET ArE SERA ® A | @wre Gl A F
w&r A F Ty faew |

EL e (o

LW TET &

FOF FOFUE A B 2 ar faw
qHG AT F AT FYE ATEARA FAIT
AT FAN AT WA AAMA FY FAT
ATz T AAT AT A AE FAE E
Z Wr, wew { AT AR AT TELE,
AFT A g7 ATA wwe WA F1owifaer
AN

§ 0F A AT AT TE A7 o479 A
e FEAT | TATAITAGA T AT QI F7,
I A FT Amw AZ AT A) AN AIAT

fe ags & oo e 7 =\ ®
A AT TH-AEAT PRaTy W7 A
ek Fiw F AT w5 owEr fem
aw om0 FFE 97 T, |/EA AT &Y
@ faa iwsT § oW #aw 2 A
Iq W W 7Y ATHT FH W g1 oaify
q wEEIn ¥ 47 #@n Bowr wolaw
oS oA owW 50 91 $E TATHE-AT

T=r qff o ® 50 A, #72 T @
Fzfrgr w0 wmiw I AfE T

$7 T ATz Al AT ATE A

F1 zAFr =5 239 % A a gga o
faq % o 4732 HIG €2 7 I AT

g wigafss =04 a1 ¥ 1 A
war A7 & fo 2% 39 %) wEAngs a3l
At %1 waz I | 77 fEar §u g
gafam qz T § G
HEAT F |

® IAR AT F A4 21 U AT
g a7 faararae 39 % fomar
qHI ATET 47 T F WAVH UFEHI T {
FAT MAT ) AT BEAT FB OAE gar,
#r Axr tH MT qrza 7 a7 fw faa
¥ GaT 441 4% A1 AeTHed FwA
A7 FY AT ATHAT | AT I FZATE
fF wa 3F257 Fv9 & AT I 7 ABY
EIE I Gl i
Fa APNEAS £ 39 % 97 9 dar @



341 Re Sugar and sugarcane

[30 AUGUST 1972]

Policy for 1972-73 342

Afa nFIIeEa 7 Al gataw & fw 2@ | ENIT 971 § 97 FOAT 4% F7  femr

s w1 A8 ZromAT, FAfaE w1 $IA9-
e Al @1 T A T afear wrErd
TATHE Z030 ¥ 1 &t assc gan fw
I 9T T FIOF A F T OF
3zwzy foeae gamy wmpR @ & am
Frav

OF T AT A8 s fgoM@
qFvT % o7 § Az wx % faw owoai
gt ziw 2, W% oA F @w,
argz fz w7 i & gl 7
wgi T @t 794 ¥ ERT § IAR TZA
AT T & A1 uw wifwo | 300 w0
aga 0 £ 1| =t ama & o w17 AraR
FL, qiwd A4 fAArE w1 A AR
ATV 7T A ¥ 23 W Az AfT

KT A FrAET AT Ty ZOIARC TN

TR F OJzr PIg 99 )

3T 9T H g H T weAl
g2 feam 57 §40 1 =17 FT97 4%
Srdz g wz A AFTR AT ) oA
At wOTE AT ZIZR T @49l gar
& ag W ang ffegraard wewg
arfes’ =zdz A€ 21 @Al &AE
2, wgATd 41 aefaz w@E
AT T AATE W BT w7 A5%, (3369
q uw Thear qify A2, Tw am amEi
FOHFT OAA T T E 34 A (A
4 7] %7 RIE IA INT AMT AF
% wAw Zem fEFE g 20 @
ar  1tis confusion worse coafounded.

at wEdw WA W97 (7)o
IANITA  wEEE, A #r viwArfa
T 7.7 XM F 9T FT Gy 2
A F AT § ANAN TN OFT FAA A
g9 ¥ 37 %1 yim fafwz =+ far

97 3@ i & a1 Teaifs g—

A za A A & oagm, MR

Aga AT A fFanz ot 3@ ¥ qER
A 9T 74 F, AlEw AT OF TG
% & fams @ gw o eww AT
Fifgw) TH 39 & WTeq ¥ FEITA
T 45,5 @A 74 AFD TT &IF 97,
AT F w2 a7 wrwiT qfF @@ A
25 ZAT zA4 FAT [TAwm @I @)
e a7 % arg qar qdf G
fer gwie & =z amr, #W 4@
aFfa arg, (& w25 g1
za 90 &1 fww aw=r s &t
A 73 25 #ai7 =9 I Few s
frar a1 72 a9 ¥ ar 57 fawy
qtr saw fem ag g & aa)
ZREI 79 § feedr 3 fing . ey
% 9T 250 XE A T Wi d)
IUR! FEHIT T FH TC 6 175 AW FT
@ar  w&a gfows gz gar feamwn
A AT AT EAI 95 AT ) A9 28599
50 77 feirw © %% 9T 9) 3@ 3
17 80 TH A7 4 97 (57457 31
TEL #E A A FT AAIE FAI TR
wdls T @ femwfasi & 990 %
IfTAT 7 80 ®TIT OFAAT FHINT
qTHT 7 A A7 AT qmar 1 fEw
T & uF wfr w1 Amen w70
Arsar & A w Naur g9 faeea
gal @' ag faawm zafag gan 2fs
AIFIT FG AW KT AATR FHIA 340
AMEA: A1) WIRIT HTHIE ARAAL
11 ®IE(T F RIS TrwAfA 400
Tl a1 fagd w47 % 97 &9
f& s 5 sgmfori &, faemfast
R, FTFIT F 7 LT &G € 5 4@

-““T T

,ﬁmmrw:rﬂngw?%arz%‘r

| ® 80 T wwar frEgemAa &) St

A o S

LEANE G (T

M grErer A\F Y AT NS4 F7 T A Fard Zw @0 ot



343 Re Sugar cold sugarcane

| andw smT amaw |
Eon | N (C- B T I A E TG
Az 441 AgEa {5 oarg = oA
AR TL T FE 1A AT TE E AT
A ATRT T RAZ OTE IR AT F
bt =qrg 20 mvar §EE o
T Fifa F g G w1 E )
X T AR T w6 oww " oaw
T 717 % far o 3ifd qa0 &% 709
AT T, OF AT G KA, (A
UG R0 (I s T
AN T WATIT qET w7 T8 40T

e A g wengrw g frar
T TIF TEF, 3ET WX, AT

AT IAT AT A AT ATET, TA

[RAJYA SABHA]

ST |

foei & wiezigeenr w0 w4t Zran, avare

Temr fvzed w0z 430 v 2 =

T T AW AT AT, 0T 3|

TR A amT w4 gt A
F A Trrweve w0 %9l #0189
{Eor g A a@m a7 A A A,

AT wRa T qANT @ A7, A faae |

HUAET 7 G941 f740 70707 919 gary
I ORHA W oaie 57 {3 s
T oA wovmA R E zA T
ORI M K T W WL £ A
AT T T

AT, TH AR AT TE3 2 % 9fF7
ad JE dEr wa w0 At a7y
Z, B gz A B A fev g
AYE AV TT AT VAT 20 TAH
A A7 qrF gir Zfaw g A
FAfa 21 7T 9% § AT §E0
g A7 9w N wrwiT Faz, fmaar
10 §TF fFzer 21, 2z TOR ZM 1
FO A7 37 9iw Hw fawee &
faamifas 727 & fx s1s 91 2w 0 =77
W AT E, T R Z ..

st Ama fware ;10 wvar AR F ! fam owrw oW

| areqr % zig W AT w7 T a0

|

Policy for 1972-73 344

Y WA AWiE WG FiEe wEiE
FN qEIT, AGAAE FoATETT T
z bw zaar wi frar 9m gt
CEC I SiCE SR E L A T R el L
favia =73, Z 1 Afawarg #) Towle
TH AT &1 FT a0 E 1 98 Tl
Ffemas sraagzd 0q | AVEE
AFN Few a7 I K owd w0 A7
aF THAL AT Z | AW H AW Fed
#fe mg w1 s oA fawe e
E1CT A I % e | E A B
AE AV, ZTTD RO qE0 AT | TA
FITN T A1 IAT A% A1 fERe S,

-

THT AT & AN IFNEE Z AZ SN

g, Faar e 9 oziw wEr faam
Z At T sy fam ArAl &g

A F740 fgEar 917 A wr o oTmEa

fagas fresr @1 =20 21 97 "qvEE
Z At A ¥ A AMFT AIAT 2O

H IAT A % fmr A ouw oz
zfiqm qva & g S 7 e
FIEF A TF TZORAE TR 2w
a7 A fm @ faw oqEi
q7 feA3l 3, weq A% H AT 998,
WZI7I0Z § F1A T & A AT qA7 2 1 an
THA WIIHA AT AT WAT AW G7
frray Z, 39% 79 9§ 957 a7 (w7

B g
ifs zad amrw § W A F{AT AT
wrEa %% Afwa @ owaw 2 fa
TTRIT TH TTA AT 42120 THE)
a1 @A 2 A\E

§% AT ATHIT A AT wA, AT B
7 T 20 30 3w faa w2, fred

| FwA, WE@ T A AT AT T
g 1 w9y 97 987 fFAEE Foamy

& a7 Fmwmt xqr fedr 9 Ffew
K4 79 0 Al 2 ®TG 47 TH % 3M
v fa 0 50 " ) gATEEIEY



nn AiTOt 1ST 19721
[30 AUOUSI i»/AJ

345 us Sugar and sugarcane

w & iy 3 R 50 9¥ AgraT 3
A foz X AR F AR STy
qaal ww aEY agad | meare
gaTErEIYy F g, geEc Y -
qymeﬂﬂ%ma@?matﬂmt
ﬁﬁﬁ?%w&ﬁ%ﬂﬁ%i

" qqmamefy AT, e aF FOK
A wzaE Af FT EEE ¥, T
X gedn At o 9, TR 1965
¥ gre | F A d % GATH -
“The Commitiee indicated to the
Government  that the shorl-term
palliatives had not proved long-
term rcmedies, Tt said ad hocism
has been one of the worst man-made
causes of instability faced by this
industry.”
A gIET F AN T3 FF Afa & a2
vz giF Afg T T AT @ 87
% an fmmr, I Wy F TR Al
R EN ATFIC AREN UF C) S

A 2 AFd AT AW AW T A9
ﬁmg1m3@qﬂfwﬁm%fgw

¥ s WA #1 wEfaE R AT
g qd & @ gayaTIa AEET
Eﬁwqﬁfméﬁ‘taﬁfmﬁtﬁ
X5 gave g o & S
Afy A WEEm N F L 9T FTEW
z¢ af fam Wt ® 0 TR
seddin 3 34 9 TR ¥ SN
Frepq APRER W, AT T ik
qeaRlc FE A AFgATTAEL % aArFT

o) B, sEgerre ¥ =
dar @ dqmAL L W T AT 8

i Ia% wwy ¥ «il Aot fo s
T g0 | wfpF 9% faer ® &
i wwn % we wifas; @ |
£ argh, dEn & STe, SF R
e T e S
m—" A (L
Foad &7 & TEF SET SO T EE

Policy for 1972-73 346

% dd9 ¥ A S § gda ¥ DAY
ur Aifa faaifza Foh Mg A19
g o Wit WX 7 WA [EEET
39 T @aw ¥ W @ @iy § few
mfas &, 9T @ aTFIC TUS WA
sfr farzm ag w7 A fa g femn
o), afFa o @gard @w g F
40 To Tz % oy § 1 wre et vl
F) AT GTATL ATAT A ( (Jnterruption). )
rF A DT Ta WA F AW AWK

2 2, B arei & A wwiad mRar
# o9 Tg UFENE FRT § NORT qFE-
& FTA F AT 9 &F [ N oFe
@ £ W N o

oF AT qIW N Far 2
sft s RAZ WG TR

l
l
1
|
| @ gy F oAmela? AT g—aw
| Fr T Ao -

ot wo wlo gewWl : a2
e A ATT AT &
| st s @ WAL arw & A

| % o oFaw € 7w ww d A9
& & 3% Frew & e g fadem
T @ *1g ULEFIO K AT AT
& W AT AT YR TR A T
gty o 7% T T A AN
3 o B o9 gC W AT § T
0T AT @7 T qAT F7, T R
qwTT § NERA 7 3 U daw miear
wo@ war W oq A
s awy qar ) g @ Rt E
g3q ¥ N amm s A
g fr wE # G oa feafe
g,aﬁqﬁ%ﬁ%’ﬁtmﬁﬂ’i‘{ﬁsm
¥ faetl 9 foafy E—wsid QT @
¢ § a7 W FTLN T T a1
3. wafqe #F w27 OF @@ F1 FATY
caf Afr @ g FCI) AR




347

[ =it serder wamz w14 ]
o F7 F fE g ow oad ¥, oA
T O TR FFr T AT\ JM AW
wE fafre N w7 37 2, A fam-
grfa®t F AT FEEqT gATA 6
zfer 7, wmAnl gaw w Ife &
Fg @iFs 1 Arar e s fE
gwrT T Py A9gT qoRTT FEY AAr
Tzl 21 afafrra w1 feafa o
X oan ARFw AL 2 At FW A FE
T AT a1 A" ¥ famw s
FgErE F ATAT F A F A
7 AT AT TRT F AT RIETL AA
TAT T BT UGATT F AW T
em w3 A g wE e
FE ATa9 AR

SHRI A. G. KULKARNI (Maha-
rashtra) : Sir, 1 am surprised that even
political parties represented by Mr.

Mathur and Nawal Kishoreji are
clamouring for nationalisation.

Re. Sugar and sugarcane

SHRI  BIPINPAL DAS: Mr.
Mathur has not clamoured for
nationalisation.

SHRI JAGADISH PRASAD

MATHUR: I have not opposed it. Do
whatever you want to do but you declare
your policy.

MR. DEPUTY CHAIRMAN: Mr.
KuDcarni, you have got only ten
minutes.

SHRI A. G. KULKARNI: Sir, I would
only appeal to you and to the House to
consider coolly the problems involved.
The problems have been properly
identified by the mover of the Motion,
Mr. Goray. I will only plead with you that
because of the technicalities involved you
might not have been able to appreciate
what the Government have proposed to
do in this paper. You said that the paper
is not worthy, the paper is worth very
much. Right from 1950 the  sugar
industry
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has been clamouring for the introduction
of the principle of proportionality in the
price to be given to the sugarcane growers
and I have also been clamouring for the
last six years in this House for the
acceptance  of the principle of
proportionality which has been evolved
by the Sen Commission and which is only
a rational and logical solution to the
question of incentive to be given to the
sugarcane-growers which the
Government has accepted. There might
be defects which I am going to highlight
in a short-while. We will have to be very
much indebted to the new policy being
enunciated of a pool price for sugar on an
all-India basis. Now you see, Sir, that
cement is available to any consumer,
from Punjab to Kanyakumari, at the same
price at which it is available at any
railhead. These are the two good points
which have been brought out in the
Government's new Sugar policy, and
which we have to appreciate. And if we
fail to appreciate, we will not be doing
justice to the new policy which has been
evolved. I do fully understand what was
being pleaded here and what is the basic
price to be given to the sugarcane-
growers. That is the point. Here, Sir,
various points can be made and various
arguments can be put forth because, Sir,
this price, as the Minister has stated, is a
national price but actually sugar-
manufacturers are paying a price in the
range of Rs. 10 to Rs. 12, and sometimes
more than Rs. 12, which is in practice all
over the country except in Tamil Nadu
and the Government is persuading all
States. Mr. Mathur was not right when he
suggested that Maharashtra is not so
paying. Maharashtra is paying the highest
price for sugarcane— this is on record—
and so for heaven's sake do not critise
Maharashtra on wrong information and
out of any political motivation.

SHRI NAWAL KISHORE: What is
the price there?
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SHRI A. G. KULKARNI: Do you

want the history for ten years.' j
There is no time to give that his- !
tory but I can say this that lastyear

Mabharashtra paid a price of between Rs.
110 and Rs. 135 per ton. It is the highest
price. Mr. Goray said that the yield has
been 66 tons per acre. Much more
than that, Maharashtra has established
arecord and has got the first prize in the
yield of sugarcane, the yield of 130 tons
per acre in Adsali. So it is the way in
which encouragement is given to the
sugarcane-grower. Apart from this the
difficulty seems to be in this, apart from
what has been said by my friends here—they
spoke of nationalisation. We do not talk
of nationalisation glibly, we do not think of
nationalisation just for the sake of
nationalisation. We have already got so
many things on our hands in the public
sector, which we cannot work very well. So
it is no use taking the sugar industry in the
public sector. It is the involvement of the
oane-growers in  the  manufacturing
process  of sugar that is more important.
If co-operatives are bad, damn them, and I
will plead with you that the bad co-
operatives should be immediately penalised
and should be taken over.

SHRI JAGDISH PRASAD: What is
your experience?

SHRI A. G. KULKARNIL: I am
running well. My only pointis, in-
volvement of  sugarcane  growers in
this process is my desire. In this new
policy I want to know from Mr. Sher Sing
a  clarification. You have now
accepted the principle of full propor-
tionality, of a premium of 9.4 paise per
quintal for every 0.1% increase in
recovery.  Also, Sir, ultimately it
means that you are going to defray
the cost of the increased inputs put in by
the sugarcane-growers to the extent of 54
to 55 per cent only when you are giving
greater encouragement to,
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say, the wheat-growers in  Punjab.
There price is given very great importance; if
the  quality is  superior the price is
higher. In case of other varieties of
foodgrains same is the case. Only in the
case of sugarcane you are defraying the
cost of imputs to the extent of 55% only.
Even in this new Statement and  this
principle  of proportionality, my only
difficulty is you are approaching a
problem always half-heartedly. You are
always afraid of the sugar magnates and the
political repercussions in North India.
There ware different pressures built up in the
different States. If you are going to
approach this  problem logically, ap-
proach it logically and go the far end
which the logic demands. So the principle
of proportionality, you have to readjust.

The second point is about the 30%
which you have left. Why you leave
that 30 per cent. ~We are all  along
pleading in this House, "Take over all the
100% of sugar", and you have said in
this House, "We want to encourage
sugar manufacturers to pay more". Is
there any sugar-manufacturer in
India who has |utilised this 30%
facility to oay  more to the cane-
growers?  Sir, you have got example of
black  money  being created, money
payments being delayed in North India.
Crores of rupees are not paid to the cane-
growers and in other sectors black money
transactions are rampant and they are done

in thi» 30%, and this money does
not go to the  sugarcane-growers.
Thisis my own experience and it
isthe experience of many of the
persons who are with the sugarcane

processing industry in the co-operative
sector. That is why you have no justi-
fication to leave this 30% with them. You
have to take over all the 100%. For
heaven's sake do not falter to take over all
the 100%. Otherwise, this b a very
sensitive commodity and it [ will ruin
the whole goodwill that yon
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[Shri A. G. kulkarni.] are attempting to
build. The other point you have stated
is that you are going to pool the prices. I
welcome it, but while pooling the prices
again do not do injustice because of the
principle of proportionality. Similarly,
the southern sector of this country is runn-

ing factories for a  longer duration
and the northern sector is running
factories for a shorter duration. The

longer duration factories require more
inputs, a better quality of sugar-cane and
a different type of approach and
investment is necessary on the part of the
sugar-cane grower. If you are going to
pool the prices and fix the prices on the

cost plus basis, that will ruin the
entire  industry, both in the north
and in  the south. The Tariff
Commission's approach is on the plus

basis. In  this  country time and again
we have stated that the policy of
fixing the prices of commodities on a cost
plus basis definitely disappoints and
discourages an efficient unit. It gives
protection to an inefficient unit, to a
unit which only encourages such hanky-
panky business. This  hanky-panky
business has to be thrown away. The
cooperatives are spending a lot of money
on transport. Why are the co-operatives
having good recovery ? It is because they
are transporting all sugar-cane from the
fields at their own cost. The U.P.
companies have to try this. The U.P.
sugar-cane growers' societies have to try
it. They will see that the recovery
immediately goes up when the sugar-cane
is brought within sixteen hours. It will give
them more money. That is the trick of their
success. You will immediately have to
compensate for the transport efforts
made by the co-operatives. Otherwise,
you will again blunder on the price
formula.

The last point I want to make is that
something has been said by Mr. Qoray -
about th, by-products. He has done
well. We are talking of byproducts.
Paper, molasses and so many
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products can be produced out of
bagasse. U.P. and Bihar will be the

best area for these products, but here the
difficulty with  this Government is the
Agriculture Ministry is connected only
with sugar. The industrial aspect of it is
connected with the Industrial Development
Ministry. Paper is connected with the
Information Ministry. The co-operatives
are trying to establish a newsprint plant,
but due to the apathy of the Agriculture

Ministry, the co-operative department
and the Industrial Development  Ministry,
no progress has been made. Once you

establish a paper plant out of bagasse, you
will see that these mills become not only
self-sufficient, but aggressive production
will take place, through sugar-cane
bagasse, for which positive encouragement
is necessary. In this connection, I have
to convey to Prof. Sher Singh the
difficulties of the new co-operatives.
Sugar factories have been started with a
very heavy capital expenditure of Rs. 2.80
lakhs per unit of 1200 tonnes. The new co-
operative sugar factories or the new sugar
factories in the private sector require a
different type of treatment and I would
invoke Prof. Sher Singh's sympathies to
the difficulties of the new sugar
factories. Otherwise, the whole talk of
producing 45 lakh tonnes is a mirage. All
the sugar factories which have been very
recently  licensed are having  a longer
gestation period and you have to give them
a different treatment.

SHRI MAHAVIR TYAGI: T suggest
that we. adjourn now and we will have
the discussion again the day after
tomorrow at six o'clock.

MR. DEPUTY CHAIRMAN: No, no.

SHRI MAHAVIR TYAGI: How long
should we sit ?

MR. DEPUTY CHAIRMAN- We

shall finish it now.
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SHRI MAHAVIR TYAGI: Have it
the day after tomorrow.

MR. DEPUTY CHAIRMAN : Itis
almost finishing.

SHRI S. G. SARDESAI: (Maharashtra) :
How long do you want to stay in Delhi?

MR. DEPUTY CHAIRMAN Mr.
Sardesai.
7P.M.

SHRI S. G. SARDESAIL: Mr.
Deputy Chairman, now this promised

statement is before us, and in spite of what Mr.
Kulkarni has said and the virtues he has found
in the statement in certain principles—though
not in practice—namely, the question of pro-
portionate prices, pooling, and so on, I have
got to state that reading the statement carefully
the first thing that one has got to say is like the
Bourbons the Government has learnt nothing
and forgotten nothing. I want to state in all
seriousness—and in a few minutes I will prove
it—once or twice in the last six or seven
months we discussed sugar question in this
House. I remember last time a month or two
ago | said that the Government's sugar policy
was in utter mess, but considering the
tremendous amount of experience that has
been gathered in the last eight months or so
about the Indian economy as a whole, the
sugar economy and so many other things, and
considering the amount of new material which
has appeared in official documents in this
entire period, I am compelled to say that it is
no longer enough to say that the Government
policy is one of bungling or one of]
irrationalism. I want to make a statement that
in the recent years and particularly in the last
two or three years there exists a conspiracy” a
criminal conspiracy on the part of many sugar
factory owners—about other industries if I
have time I will refer later— systematically to
decrease the sugar J2-14R. S./72
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production, systematically to defraud the
sugarcane producer, systematically to create
an artificial shortage and exploit that artificial
shortage for the purpose of criminal profits.
This is my open statement and in a few
minutes [ will give proof. I want to go a step
further. After all I cannot help questioning the
intentions of the Government. I have come to
a stage where I have got to say that you are
aiding and abeting in this policy.

Now so much is being made of the serious
reduction in sugar production in recent years.
The facts are open. The more you study it, the
more you will clearly find it. Two or three
years before the sugar production was 44 lakh
tonnes. Since that time particularly in North
India a tremendous amount of money due to
the sugarcane growers has not been paid at all.
We are discussing the question of pro-
portionate prices for this per cent and that per
cent. Tens of crores of rupees due to the
sugarcane growers in U.P. and Bihar have not
been paid to them. What is the use of having
paper prices when the actual prices to the
sugarcane growers are not paid at all ? This is
the starting point. Under all sorts of pretexts
the payments are withheld they are delayed.
Alt kinds of things are being done. Then
sugarcane production goes down. That means
that the factory owners deliberately reduce the
production of sugar create a shortage and sell
the sugar at Rs. 4 a kilo all over India. This is
the clear picture. Therefore, the most
important thing which faces us today is
whether this Government is going to continue
its policy. I say that they are actually colluding
with the big millowncrs on the one hand to
bring about a sabotage of production, then
increase the prices and defraud the purchasers,
and on the other hand to defraud the sugarcane
growers. Before I proceed further there are
three things which the =~ Government should
do if
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[Shri S. G. Sardesai.] you want
confidence to be restored. I want to say
one thing clearly. Before you come to
this question of Rs. 8 per quintal or 8.5
and all that kind of thing, first and
foremost the crores of rupees which have
not been paid to the sugarcane growers
must first of all be collected from the
sugar manufacturers. That is the first
thing. In future the prices must be paid to
the sugarcane growers. Those crores of
rupees in arrears, you collect them first.
Unless you compel the sugar factory
owners first of all to make those
payments, who is going to believe in
your future policies? That is point
number one. Point number two to which I
want to refer is about pool prices and this
and that. We are told that there will be a
common price for all, there will be a
common price for the consumer. What is
the levy price which you are going to say
for the sugar factory owner? You have
not mentioned it. I do not know when
you ate going to do it? What is. the levy
price at which sugar is going to be
purchased from the factory owner ?
There is no mention of it. What is the use
of telling us that the price all over will be
the same ? Only recently, in Maharashtra
the sugar factory owners themselves have
said, let the Government purchase all our
sugar for Rs. 2.50 or Rs. 2.75, or
whatever that may be. That means to say,
they are themselves saying this and
demanding a much higher price this year
for levy sugar and then those prices will
be increased in the shops themselves. I
want to make a bold suggestion. The
Minister may remember—in a discussion
he openly stated that this rise in price has
absolutely no justification. It is Rs. 3.75,
Rs. 4, Rs. 4.50.

SHRI BIPINPAL DAS : Rs. 5.

SHRI S. G. SARDESALI Yes, Rs. 5. It
is there. I want to ask: What would be the
wrong if the Government says to them,
'In the last four months
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you have made tremendous profits ?
Now, calculate how many crores it is.
That must be deducted from the levy
price which you are going to pay to the
sugar manufacturers. That is justice, that
is morality. That is economics also
because they have made these vast
profits, earings. Some of the earlier
speakers have said about the taking over
of the total stocks of sugar, no 60 or 70 or
30 per cent. Let me repeat. If you are
going to compel the sugar factory owners
to pay the arrears which they have not
paid if you are going to deduct from the
levy price the gigantic profits which are
made in the last five months, if you are
going to take over the entire stocks of
sugar, then alone there is some meaning
in this. If you do this', at least your in-
tention will be proved and then we can
see whether the policy is working or it is
impractical or difficult and all that. I
want to say, if you do not do it, all this is
going to remain on paper, this 70 or 60
per cent business; even the 60 per cent
which you said you were going to take
over is not available. Right under your
nose in Delhi it happens. Go to the ration
shop on Curzon Road or at Jan Path or at
Asoka Road, we are being told, even
MPs' families are being told, that there is
no sugar in the ration shops. This is
happening under your nose in Delhi. You
say you have 60 per cent. You are not
even distributing that 60 per cent. That
has gone into the black market. That is
the situation. In these circumstances, we
are asked to discuss in a refined fashion
when the opposite thing is being done.

I want to say a few words about the
taking over of sugar factories, about
nationalisation. Earlier speakers made the
demand and I want to support it. But first
take over the complete stocks. What
prevents you from doing it. Some friends
on this side said, take over— the sick
mills. Why not take over the good
mills? Take
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away the good mills and deduct all the
profits that they have made when you pay
compensation to them so that they do not
receive any compensation. This is my
suggestion. Today I am saying in all
seriousness that there is some collusion
between the Government and all these
people to sabotage sugar cane production,
then raising the prices and making large
profits. And it goes much farther than
this. I am saying this because there is the
latest Reserve Bank Bulletin. Please go
and see it. For the last two or three years
the gross assets of the big industries have
grown. Their inventories have grown,
their profits after taxation have grown. But
actually the wages have been reduced.
This is what the Reserve Bank states in its
Bulletin.  Now, their profits and
inventories have grown, wages have
declined and yet there is a fall in sugar
production, there is a fall in textile
production, in so many other consumer
goods production. These are open facts.
Under  these circumstances, this
Government should openly rise up and
prove its good intentions or the only
conclusion will be that there is open
collusion or agreement between the two.
Such a policy far from being socialist, will
no( even be democratic.
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): Sir, three main questions
have been raised by the honourable Members
in this debate. The first question is with
regard to the minimum price fixed for the
sugarcane for the season 1972-73, the second
question is about the percentage of levy sugar
and the third question is about the sugarcane
price arrears, etc. These are the three main
questions which have been raised.
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SHRI S,, G. SARDESAI : The price of
levy sugar also.

PROF. SHER SINGH: I share the concern
of the honourable Members about the rise in
the price of sugar. But, Sir, the main reason
for this rise in the price of sugar, as has been
mentioned by many honourable Members, is
that the production of sugar has come down.
This year the total production is about 31 fakh
tonnes and the consumption will be about 38
lakh tonnes, may be a little more than 38 lakh
tonnes and we are to export 1 lakh tonnes, the
committed quantity which we have to supply
to the USA and the UK. Therefore, now there
is a shortfall of about 8 or 8.5 lakh tonnes....

SHRI N. G. GORAY : What about the
carry-over?

PROF. SHER SINGH: And, Sir, the carry-
over was 14 lakhs tonnes. Therefore, on the
30th September, 1972, we will be left with
about 5i lakh tonnes. Now it is because of the
shortage of this sugar with us that we had to
reduce the quota of sugar from 3.25 to 3. Now
this is one of the reasons of rising prices. But
there are other reasons also, as mentioned in
my earlier statement.

SHRI S. G. SARDESALI: That is no reason;
this is justification of black-market. The cost
of production did not increase.

PROF. SHER SINGH; We have to face
facts. These facts of life we have to face.
There are other reasons also. One is that some
hoarders have tried to create stocks and
withhold them. This is also one of the causes.
There are other causes also. The third cause,
as has been mentioned by hon. Members, is
that the distribution system has not been
perfect and, therefore, the sugar which should
go to domestic consumers in rural areas and
in some parts of urban areas also does not
reach them. That
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is because of the defect in the distribution
system and that creates all this uneasiness
in the mind of people.

Now with regard to two or three things,
we took some steps. We took steps to
catch the hoarders at various places in
various States and also suggested for
giving them examplary punishment. We
have written to the States to do it. We
have also asked the States to fix a
quantity above which they have to take
licences. If they have any other stock we
have also written to the States to reduce
the quantity so that we can catch people
who have more stocks than the maximum
quantity is fixed. In some States they have
done it. In some States it is 5 quintals; for
a quantity above 5 quintals they have to
take a licence. In some States it is 10
quintals. Now we have drawn the
attention of the States to reduce that
quantity to the minimum and then ask
those who want to have some more
stocks to take a licence. We have also
written to the State Governments to
streamline the distribution system so that
the consumers receive their quota.

Now, let me come to two or three
main points. About the cane areas, let
me inform the hon. Member who just
now raised this question that this year
as on 31st July 1972 the cane areas are
1.4% and that might have gone down
still further. In Uttar Pradesh where
this disease was rampant more, there in
June it was .7%, and I think it must
have come down further

SHRIN. G. GORAY: You gave this
answer in the morning.

PROF. SHER SINGH: But the over
all figure of 1.4% includes the arrears
of sugarcane which are to be paid by
Maharashtra mill also, which could not
be considered arrears as such................

13—14R.S. S/72 SHRI S. G.
SARDESALI : 1.4% of what?
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PROF. SHER SINGH: Of the total
sugarcane sold to the mills.

SHRI S. G. SARDESAI: What is the
amount?

PROF. SHER SINGH: The amount is
about 4 crores—nearabout 4 crores for
the whole country.

Now let me take one more small point
raised by Shri Ranbir Singh before com-
ing to the main points. According to him,
he feels that the quota of Haryana has
gone down while the quota of Punjab has
gone up. This is not true. Up to July we
have been releasing 3.25 lakh tonnes of
sugar and 60% of that was levy sugar.
Now to Punjab we were giving 6500
tonnes; that was reduced to 6100 tonnes.
For Haryana it was 4200 tonnes; it was
reduced to 3.9. So the cut is proportionate
everywhere. It is not that we have
increased the quantity of sugar in one
State and reduced the quantity in another
State. In fact, there was one mistake
which was committed in January. When
the informal levy was introduced at that
time our officers took into account only
1969-70 figures, the offtake in 1969-70,
and that created large amounts of
imbalances. For example, in Uttar
Pradesh with a population of about 9
crores the quota on the basis of offtake in
1969-70 was nearly 21,000 tonnes and in
Mabharashtra with a population of 4 crores
it was 34,000 tonnes. Therefore, we had
to revise that policy and from February
onwards now we have evolved a formula.
When there was partial control in 1967-
68 and 1968 69 we took the figures of
actual consumption of the States during
those two years and then also we take
into account the population. On the basis
of these two factors, we calculated and
we took the average, and on that basis we
ar.i now distributing sugar throughout tht
country. So there is no injustice to anj
State and it is not that we have increas ed
the quota for one State and decrease! the
quota for another State. It has U be
understood.
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Let me come to the main question.
About the minimum price of Rs. 8, my
colleague Shri Kulkarni said that for the
first time we have accepted this formula.
Now I also admit that this price of Rs. 8
is not the actual price which will be paid
and for which we can get the amount of
sugarcane that we want. In fact, we have
come to a stage where, unless we produce
more sugar, next year in 1972-73
conditions may go worse. Now, our
immediate aim is to augment the
production of sugar in the year 1972-73.
It is from this premise that we have to
proceed further. We have to read these
two paragraphs together. The only
mistake in the approach of Mr. Goray
was that he considered these paragraphs of
my statement—the first and the second
paragraph—separately. We have to take
them together. It is only then that we can
have the whole picture. Now this
minimum price of Rs. 8 per quintal is the
notional price. Now suppose take up 100
per cent of sugar, in that case whatever
price we fix will be the minimum price
and also the maximum price because then
there is no scope for a mil-lowner to offer
a higher price in competition to the price
which the khandsari manufacturers and
gur manufacturers could offer. Suppose
we fix it at Rs. 10, because the whole
sugar is controlled, and we will calculate
the price at the rate of Rs. 10, they will
not pay Rs. 11. They are not
philanthropists. They will not pay more
than that. Even if it is more than Rs. 10—
supposing it is Rs. 11—the manufacturers
of khandsari and gur might offer Rs. 12
or Rs. 13. There will be no end to that.
Therefore, because we want to give an
incentive price to sugarfcane growers and
we want to attract more and more
sugarcane for producing sugar. We
consume about 30% of sugarcane for
sugar, about 60% for gur, about 4% for
khandsari and 4-5% for other uses. Now
if we want to attract more than 30% of
sugarcane for producing sugar, we have
to give an
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incentive price and we have to give a
price competitive to the price which the
khandsari and gur manufacturers can
give. Therefore, it is for that reason
that we have kept this 30% in the free
sale market. Unless we do that

SHRI N. G. GORAY: That means
they can fleece us first and then

PROF. SHER SINGH: The experience
of the past is, as the hon. Member himself
informed the House, that the production
of sugar began to rise from 1967-68. It
went up in 1968-69 and in 1969-70 also,
because of this partial control the mill
owners could pay Rs. 15 and even Rs. 17
in Uttar Pradesh in 1968-69 and it was
because attractive prices were paid to the
sugarcane growers that more area came
under sugarcane and the production of
sugar increased. Now our aim in 1972-73
is to increase the production of sugar.
Once we start the process of 1967-68 and
1968-69 and we start increasing the
production of sugar we can catch up next
year and we will be in a position to have
buffer stocks. It is then that we will be
able to control the prices and keep them
at a particular level where we want to keep
them. Now this is our aim and this I have
stated in the third paragraph, that our aim
is to produce more sugar, to increase the
quantity and to improve the quality of
sugarcane and then create buffer stocks.
It is then that we will be able to control
the prices and we can have some control
over the industry also.

SHRI S. G. SARDESAI
the levy prices?

PROF. SHER SINGH: We have
worked out levy prices for fifteen zones.
For each zone we have taken into con-
sideration several factors. One is the
minimum statutory price of 7.37. That is
the basis on which, we are calculating. We
have also taken into consideration the
other escalations and on the basis of the
formula evolved by the Tariff Com-
mission we have worked out the levy

What about



373 Re Sugar and sugarcane

prices which range between about Rs.
123 in Andhra Pradesh and Rs. 180 in
Madhya Pradesh. That differs from place
to place; that depends upon the longevity
of the season and....

SHR1 S. G. SARDESALI: This price is
per quintal of sugar ?

PROF. SHER SINGH: Yes, for
sugar. Now we have taken a decision to
pool it so that the consumers all over the
country could get this levy sugar at the
same price.

SHRI S. G. SARDESAI: What is the
price?

PROF. SHER SINGH: That is worked
out on the basis of the levy price
prevailing in the various zones. We will
pool those prices and then we will work
out a pooled price and that will be the
price which will be paid by consumers all
over the country.

SHRI N. G. GORAY:: Probably it will
be somewhere between Rs. 123 and Rs.
1807.

PROF. SHER SINGH: Yes, it may
be about Rs. 150 or something like that.
Our policy is it should be same price for
all the consumers throughout the country.
Now because of the difference in the levy
prices in the various zones when sugar is
lifted from a particular zone for a
particular area, the people there have to
pay a different price. In Maharashtra and
in Andhra Pradesh they have to pay less
because the levy price there is less there.
They could get sugar for Rs. 1.80 or Rs.
1.75 while at other places it may be Rs. 2
or Rs. 2.10. We want to bring the price to
the same level throughout the country so
that the consumer can pay the same price.

Here one thing should be seen. Mr.
Goray said that this 70-30 per cent
scheme is not going to help the garibi
hatao thing; it will not help the poor
people. I want to say here that this 70
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per cent of levy sugar which we will be
selling at a pooled price will be prac-
tically subsidised because the mill owners
will actually be paying more than the
minimum statutory price while the levy
price is calculated on the basis of the
minimum statutory price. Therefore this
price will be less than the actual cost
price of the mills and so this will be
subsidised sugar. We want to give this
subsidised sugar to domestic consumers at
a pooled price throughout the country
and the balance of the 30% will be left
with them for free distribution..

SHRI S. G. SARDESALI: At Rs. 4 per
kilo.

PROF. SHER SINGH: Now we are
trying to streamline the distribution sys-
tem. We have written to the State Gov-
ernments that not only sugar but also
other foodgrains and other essential
commodities should be distributed
through fair price shops throughout the
country, in the remotest villages also.
Once that is done and we are able to send
70% levy sugar at a subsidised price to the
domestic consumers, that will help the
poor. Now this is not in contradiction of
our policy of 'garibi hatao'; we are
helping the poor. The 30% which will be
sold in the free market, that will mostly be
purchased by those who consume more
sugar and naturally are the affluent people
in society who can afford to pay more.
Therefore, this 30% will mostly hit those
people who have the capacity to pay
more, not those people who do not have
the capacity to pay more, because they
will get their quota out of the 70% levy
sugar which will be subsidised.

So, Sir, I do not think I have anything
more to say in reply to the main points.

SHRI N. G. GORAY: I think you
should point out that the by-products
should be used in a better manner.

PROF. SHER SINGH: For the by-
product of molasses this Ministry, as I
said, has no control over it. It is the
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Ministry of Industrial Production because
they give the by-products to several ofher
Industries and several other industries
utilise the byproducts.

SHRI S. G. SARDESAI: What about
nationalisation?

PROF. SHER SINGH: We have now
moved that the price of molasses should
be increased; we have taken up this mat-
ter.. Then we will earn more and we can
give more to the sugarcane-growers. We
want to do that. As for nationalisation we
have said more than once in this House
that the Sugar Enquiry Commission is
going into the whole question. They have
submitted interim report.
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We have received an interim report.

Mr. Nawal Kishore made the remark
that we make promises but never fulfil
them. I made two promises, one that the
interim report of the Sugar Enquiry
Commission will be received during this
month itself and two, that the sugarcane
policy will be announced during this Ses-
sion. Both these things have been done. 1
have kept my promise. We have received
their interim report, and we have asked
the Sugar Enquiry Commission to give
their final report also shortly; we want
them to expedite.

MESSAGES FROM THE LOK
SABHA

I. THE “RESIDENTIAL- AND VLCE-PRESI-
DENTIAL. ELECTIONS (AMENDMENT)
BiLL. 1972

1. THE INDIAN COPPER . CORPORATION
(ACQUISITION OF UNDERTAKINGS)
BiLL, 1972
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I1l. THE INSECTICIDES (AMENDMENT;
BiLL, 1972

IVV. THE RICE-MILLING INDUSTRY (RE-

GULATION) AMENDMENT BILL, 1972

SECRETARY: Sir, I have to report to the
House the following messages received
from the Lok Sabha signed by the
Secretary of the Lok Sabha: — I "I am
directed to inform Rajya Sabha that Lok
Sabha at its sitting held on Wednesday, the
30th August, 1972, adopted the annexed
motion in regard to the Presidential and
Vice-Presidential Elections
(Amendment) Bill, 1972.

I am to request that the concurrence
of Rajya Sabha in the said motion, and
also the names of the members of
Rajya Sabha appointed to the Joint
Committee, may be communicated to
this House."

MOTION

“That the Bill to amend the Presi-
dential and Vice-Presidential Elections
Act, 1952, be referred to a Joint Com-
mittee of the Houses consisting of 45
members, 30 from this House, name-
ly:—

(1) Shri P. Gangadeb

2y ,, P. K. Ghosh

(3) Sardar Mohinder Singh Gill

(4) Sbri S. B. Gid

(5) ,, H. R, Gokhale .
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N , I G. Kadam '

(8) ,, S. A. Kader

(9) . Robin Kakotfi ..

(1Y , A. Kevichusa i
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Samar Mukherjee "3
Pratap Singh Negi :
Tarkeshwar Pandey
Rasiklal Parikh '
Yharkhande Rai -~ -
Rajdeo Singh Cd
1. Rameshwar Rao -’-9'”._ .
{19) ,, M. S. Sanjeevi Rao
(20) " 8. C. Samania !
@D . C. K. Jafler Shagiet "
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